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Procedure) Rules 1987.
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L THOTHE HMONOURARLE CENTRAL ADMTNGTRATIVE TRIBLUNAL
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IN THE HONOURABLE CENTRAL ADMINSTRATIVE TRIBUNAL.
HYDERARAD BENCH AT HYDERABAD

0.ANo. b2 et 1997

Pestigman Q) (MVUYLRIIES MQ&A,I LY Gqﬁﬂ‘eaﬂoj"?"% Qf{g . V;;ﬁllﬁ"’n“ll

Ol Pust rman Il LLr b /2 C Puros [

2l @ 0 2G¥D BEBEC, Tl 20Ch puvem Gugleroboad

The desceription of the apblnrant is Lhe same as given above in the

cause title and the adaress for service of summons atcd notices on the

applicant is that of his counsel & - \
M/fs. P.N.A. Chiristian

Shotlvane Mokaat
G, Sotiah Mamobhae

Advoontes

10-3-1/% (1 Floor)
Fast Marradoally
Secunderabad

P

e ;

1) CHIEF POST MASTER GENERAL, AP CIRCLE HYOERABAD-1

s

SUFERTINTENDENT OF FOST OFFICL,
SANGAREDDY DIVISION, SANGAREDDY-502 001

+
H

]
—r

FOST MASTER, SANGAREDDY M. 0. 502 001

41 THE SENIOR MAMAGER, ESTATE, BHELS
FRAMACHANDRPLURAM, HYDERABAD-32

... Respondernbs
The deseription of the respondents iz the sane as glven above  in
Pre esuse title and address for servioes of summong and notices on s

restondents 1s the same as given above in the cauze title.
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1. Particulars of the Order against Wil e
e application is mads

The  apelicant incthis Acplication Impugns bl Lllegal ootion of

the Tiret three respondents in not pavimg him the House Renl Allowancs
-~ ;

Wom, f. :Tégnh.is..,, and recovering the amounts already paid to him

se MLORLAL o aecount of Mis staving in the ausr-ters  belonging  to

Blaratl Heavy Electricals Lbtd., a Gewvermment of Incdia Und@rtaking.

2 Jurisdiction of the Tribunal

The sapplicant declares that the subiect mat. ter mfAthﬁ action of
Pl Responcent authorities against which e wanfs ragressal s Wwithin
e Surisdiction  of this Mon'ble Tribunsl unde: Sectiom-~-14 of tha
Admiﬁigtwaﬁive Tribunal# Act, 1385,

P

F. Limitetion o

The Applicsant Turther declares bthat the spplication is  thim  the
Limitation period prescribed i Section-21 of the Adminstrative

Tripurels Amt, 1985,

4. Facks of the omes
i) The aspplicant submits that he is workimg in bthe Respondent  Fostwl

Department  as "-69C1§%'(7?C2k1 e e e e a e e e e e e under the
cemtrml of the Firet three respondents. The third respondent 1s the
Ofticer  who  Jdisburses they selasey of the applicant eQePy month.  In
Somgsreddy  Divieion,  Sangareddy District in the vicinity of 3
Govewhmént of  Trnoia  Undertaking called Bharat Héavv Flectricals

Limited {(for short hereimafter referred bto as "BHEL") has oot & big

towk-shim, Thers are many family guarters in the said town-ship undar

the cortrol and supervision of the Fourth Respondent. The applicant is
Mot provided with accommodation by the respondents Fostal Department.
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T area in which the applicant is serving the Department iz not 3o
developad one and since it iz difficudt to get accommodation in  the
prefviate Rouses Wit necsssary aminities, the applicant upptoach@d £z
suthoritics of the BHEL throush his personal or ral ared written reauests
€ aliotment of a auarters to him on payment of necessaary monthly rent
Yoy he paid by him. The respondent pmaﬁal department  has melthers
prazep et o th@' authﬁr;ties of BHEL for allotment of auarters to the
agoplicamts  reae e cammerycded his mESe ., On the persustion of The
amslicant, the autkorities  of the BHEL allotted him  the guarters
Beegting No. QQ@ D Y A «:rf:am? of  the sald Allotment  letter
chated ‘7’grﬂaj is filed Rerewith as Annexure-I to this O.A.  The
neelicant submits that hg smaured the ssid accommodation by his direct
mtforts  and  nobt bheough any assistance and el of  the  reapopdent

Y

pratal  depseetment  and that he is directly paving the pent which is

"

eval Leed Licepee Fea' to the BHEL every month as per the extant Rualas
inm f0r¢é. A eopy of the recsipt evidercing the pavment of Rent by the
applicant  directly to the BHEL ig filed merewitihh as  Annaxure-I1 To
Frie N.A. 31) The applicant submits that he, being a regular employes
af bl Resoorvient Postal D&partment, i entitled for payment of Hwﬁae
Reeryt Al dogsrse Iy thelreapomdmmt Fostal Department. The eligibility
comEition  for draval of House Rent Allowance pavable to  Government
Servarls is oombrolled bv Para-5 (2) of the conditions for the drawal
e f bl House Rent Allcawant e given in fvlcjc/SC 6,._.[1 MQWMAM

forllows -

"e) A Govertment servarnt shall mot be entltled to HRA, if

-
S

i} ke shares Govt, soccommodation allotted trent-Ffree Lo

arother Soverrmant  servant;  or

R A

W/




-‘Yk

Y

b Dy omecemmocat ion allotbed o s e

Cpor/daughbar by the Central Goverrmerd

Pt e

Stebe  Soverrwmernt,  arn sabotonous Fobhlie Undeetaling

e Semd - Geeet, Crgard eation suohy @e Munmicipsility,

Port Trmuast, Nationalised Senk, LIC of Indis, et

4

7
fera
e
-
s

Mis wife/ e Foasharned Pos beoy sl lobtaes acoommoodat i o

Loty oy e Centeal o Sowb. . slmie

[ LV W 1
iyt g @ b oremnos. Publio Dndertakeing o Semi-

Gonvts s Orga doseh dom s as Municipality, Port Trusth,

peboes, Wt b s Py £ mb sl 1y im

A by i e,

accomredat Don rent

i

e it shacing the Government

LI Trhe aonlicont submits thalt be

soaomnooizt Lom aliotted ek Fees boo sy obmees Goveranentl sesvambs o

presiding in own o

coommocet Tom sllottedd o Bls parentay soms, clg g e g |

by any Central  Goverresment or State SGoverment  or ) Atonomous Body,

Futsdl i Ueelertakodmg e from any Government  Orgsnlsetion  suoen as

Mumicimal ity Pt Trtants, Matiomaliszed Pamks, Lift Irsurarce

Crarpsenrert § oy wki Iredier sl fur-theer Mis Wi s Doy ad oot et

etz b Lo mb o P s

arbrdeory gt wlniesty e Ta worsbo e, i wmimel{oant
i

sademite  Phat L view of bR sbove, e is FUlly entitiled  bo reosive

Plas st ire Mouse Ren® ALLowaroe . The sl Doarnt was beimg poid HOR.A.

kil 2 ’f‘?*’“ﬁf .. BUL curiously Rhowss stopoed Trom .. /,,“ g :07.5/; -

st bl pescondenh postal clecartment Dno ooorbiraing bBhe sbosg o

. 1
ceryment oF bouse Bant Allowsres too b seplioant even as o aales,  The

e L oae Frartilusrs peaspectTully submits Uil in o Maroh "ma 1t
respondert Fostal  Department wvoae plegsed to extered  The  bersf it of

et L Lot o Banise Bend ALLoweroe asb ey pate st owhick it s osid to

Flue  emplovess  woerkimg  in bl clty of Mydersabard bo The o s loye

work ing in Famachorcieaporsan w, e, ©. Maroh "% ang ss such Blhe sped oot
|

bobeensmas & Ll Fop ther Daned it of MHelgse Renl Al lowsrocs st bthe ey i oo
I

! H woF

P S




RoDow {

o ey ised Holses

Fart ALlowsmnose S Dhe wonbiy of Marset G4, Lhe ) resporcent Postsd
et fea deeueted all bhe seresars of Mogse Rendtl allowance alreody

]

—_
. - ¥ :
pamiel te e e Loset feom ")"§?nﬁh§"nnn", e datle he  oocousied TR

Bl e bere AL Jargary T 94, Tharstors, the ave i cant Ras not besn

i

. . - o
Feerh A1 Lowsrwss Trom b bime he oocousiad The Guseters,

sulimite That e anount of arresrs pavable o ldm s

i S@OO o creplesuglataend From Ve \% & . !

Thes e d Lot

Coloabatiom  Meme  showing  ble arreses pavable to 0 bdm s Piled

Amh@xUWﬁwIIl Tev bmie D, 4. The aoplicant submils

Erwat smoar-leved by tThee
| ‘
artwent, e ey B redresertat Lon

. |
—
ek e (;J??tsisnu CAnrpxre-TY) To the pespondant e

act lor of b Bespondent Postal Dep

gk e pegperent postal authorities did o nob Telpt - Al e
!
siean 1L esemt 4 ey, ;

FaMi 4 oy En e 8

h

v} Shwe mpndiosmt s subnit bhe osebadn simidarly b ol e

aeametsd Blds Hon e Telbural For reces d ﬁﬁimilmw [T WAV 1o Tty

-
Fraeeoaby b 0,8, NeL A7795 arwed thils Honthle Tedbumsl by its Juddameit

et Q5000 was pleosed bo owmllow e ssicd OLAL molodireg Bt tine

I T N O AT ECT SVl

arnlicsnts i OLA MO, W95 are entitied for Mo
o !
gevaErt e igin By are oocoudyrg the GuEsebers belonaing bo BHEL. A Copy of
Lo
e saic oecders paoaed by this Mortble Perch In 0.A N0 67/95 dated
'1
DEH-0Fea96 e Filed PMerswitbh as Anneexorese-V, T el ot o tleee
\

pespectfoliy  submite that afhter the ssild Judamenl was  pronounosd by
Pivie Mo Te Tedbarmal, Pl Al deamt gsve  anobher raoresaentatlon
1

DREAR T | 30"7 " c') é {Armmxures-YT T to the ?‘?‘577‘é'::'-l’f"‘T,'ri‘“‘ltilirﬁ??"$'ifl Fostal

St it ies  Bedmging Lhe oseicd Judgmend bo Dhe notice of  the Hecond

1

1
o
! P o




&

eyt gt e sald eespondernds o Mot give any eenly 5o Tar,

Thes  wees ) Dot sodbsmits et in Faet bhe Resparcient Postal At or i as
ol to Pave poic the Houses et ol lowance to the  applicant  even

withmnt  waiting for The prppedesaeprbat s af e T Judgaemeart cated

C1E U1 G, Wi P Oror@t gl umfortunately theey Ad e et choose o oo
, o

sove The gl ioant submits bhat e firel eesponcent adcisnsaecd @ Tett e

clamtosed 4 LR @Anﬁ@me@«VIf)} o Pl Second Respaotcient in Lhe Haxied
i,

DAL Fo dmodement et Juchkimerd B A, Mo, AF/9R to bhue apelliosnts in

(R

T, ey By Bie aotion of  the Firet Pasnoreismt, faT:

M

wemultimg Anm violabtion of Ml

mgia 33 et om0 ool o merrlhory b

vel el At i Le-- 300 A o eeesppats bt Lon

ey b et Tepwal mieht gumeanie

2

mF Tewdley, T s ) Doamt Tt sobmits that by e first e smpearyelat

Pt sy g e awmlicaﬁt s HMRA ared paving bhe sane bo bhe arsl Loant s
S oL Me, wPSen, bds fundsmental igbd boecasl ity ﬁﬁf&%@ Lok @
sl ined dn Artioles L4 & Ld of Cemat iut don of  Tncdds are bedng
wiolabhed,  Thwe ﬁmmlicﬁﬂt.ﬁubmitﬁ het the action  of T responcert

TR or- 8 AT VR L L S T il S

fa i1 Lege

L, eavlomwdol, opposec To Bigte-5  {ol of

F o B e B N Vi

g

Eaales govermicag the paynent ecf HFES T bl e loves

Pevipasdmbes of  patueal Susmt ees mrg opposed oo The Fucgmert st

FUF Vel of Yhia Bem’ bhle Tod bl cbe) Dveredg Bm 0.8 N, RSG5, AL A
P drbieles 14, 16 ano 300 A of st Lot ien of Incdia., Mence B i i\

ey b fellowirg amongst othar,

GOR O N Do

mY Tt tle seelicant s fully it b Lesed ot ku%&rﬁﬁﬁt A b oamrce

'

b,

As ary smploves of the Respolnchsmt o

7/

Hoaou o




v

AY
b ) Trvat Ghee Bule-8 (o) relating bto the conditions for drawal of  HEA
Feas s apelication to bhe circoumstances undss ool the el icant

wias wl Lot bed the Quarbers gamcder Dhe conteol of 4tk eeapordent arg

Foar @itbeerenlodivg b Mewse Rernt Al lowasrncas by bhe  First threes

IR R TR e T [ S w0
il
I
e Trest e flrst these resporcbent sothordltiss ougit Lo PEve  soesn
il

Elvet bR Chgee b @l lobted bo tle oseelloant was dore on e

Lobarse arvd hwlp from

peapesigecl Loy of Uhe aenl losnt without ooy s

e Resmposticiset FPostal Desoartnornt .,

G4) 0 Thet bhe seedicant is dlrectly paying the rent which  is 0 owlled

"Licence Fee® o the BHEL.

mpatapiedeerit s aupgit Lo Pasve osasnc bt this
|

) Thet  bhe  firsh these o

* . ~ P . . N P + o | s ey g
HMorm ble Tedbumesl Peelo that the aoplicsnts o GLA Mo, 67795 whe are

gdmd lerly e aped icant’ are srbitied to receive  the

wey evb it Ledd

o
S
.
H

FMesases Rent AL Lowarnce arel ss osockh e aieelicont s

For e MRS,

£ Trheat b First Chiees resporcdescts ooglt bo have paid Lhe  soplioant

Bl amerears of Ris HEA @ well as thes durrent HMRA S following  the
. 1 1

Jucissment cated DOV, 04 in OLAL N, AF/95 by this Hen®ble Bereh,
1
. ) |
o) Ot groetrwbs Wi LD be o wregeo ot Che timse of Bearing e 00A.
[}
Bl Debtails of promedioes scoymgoted o

The smo ) loamt submits bthal bhe apnlioshl sopeomahect bl e sporcant
uo

Feotal Oeoarebtmnermt Cheoigh bils reseeserbat Lo clated | ‘6 o 67'“35 PR

peats v setion was baken by the first resporgent so far. Thersat oo

ER

oy

after  Judgement  dated  5.7.%6 was deliversd in 0L ANo.  &7/95,  the



¥y

A

ervhbat ion dated .

Al icant  submibted anotben e

20~ 276

J 3 S im by ety b g (g NPT P TR - U Y P E T B B [t
Pim simenmtyd resierudsnt whiett W Fepesgareederd too tobee fliwi:ihikunuhLi aated

M metion was taken by Lhe Bespondent Peatsl Dy

: b g D R S T R g T AR irst
N T T MR o v Wt TR e L e by Dot chant. e ixwﬁgnﬁﬁ (MAY firmet

> » g own § e g
2 ~ o R PR S A T RTINS B RS S AL O 3 LA “t‘.:' . P !'}‘! W
was  beimg Lme lemembed st af L apial ioants A LA

- . ‘ + A

ok Ty eareary, Pl F o, constrained Lo ol tis MHonT ble
X . ‘
Te-ibotaresl ‘ ]

1

B Mebter perh preeviously F4 Lered or percding wlth mMV-mthmr'mQUat

Tras e b4 et Ponetlers oo Lars s L P T S R TONE R T ks ﬁwt; RN AVE NI E- Y i L

13 i il wb it iom or Suit e any  obber proceedings
vy @paed et on, Wee Lt Patition op Sait o T Jwtm ;

Y

= 3 - den W e -l e ,'E.'.,‘,_t’.‘ "
et i me T mattar ia ressect of whi ey L 5 pr e L IeT B Lamsheem

meides et ore @ery oot o any et st e Iy o sy ot Pty o e

|
|
]

prenpe ey osuled meen L Dot Lor, Wl Pat it Lom o Suit o paeprwdireg

pvef et mey of  Them,

Y1 Felied sougitoo

P

T wiew  of bhe facts merbioned ino FPacd-d shov, T monl laart

miv o Date

Ey:

prvey s blest tlee Hontble Trdbonsl omay e prolmmnect L0
1 | 3 o A Yos oanrh Tb T gt P gy o A S 2o mura 5, i
Pt oheo e oy bt bhee sopllosnt s fully eptitlec LF g i ve AN e

i At Loy of e Ghasertaeits

pmadted Fell HRA L even cuelng 5 = b@iﬁ@ALﬁ LI,
%3“,;L€igﬂ 0. .

pesmomcdent mng that the scbion of the e

-ty
%

B hegrisbin uncher The mm%trml L i TR N A
W

et Postal o sutboeitiss in

,
!
i
i
|
|
!
|
/
|
'




peat ey ing bhe House Rent ALLowarcs o L ST T T W et -t e ey
rary sl papamryeret o bl eouas ity bedore Lane As ernshrined  uncsre
Arbicle 14 & 18 of Comat ittt ton of Iadia and opposed bto Article-200 A

eaf Uy

Lhutdorn of Tredio arel for Lssuing @ conseauemtisd Airention to

T Fiel bl

smendents te pay bhe apelicant forttwitic the unpaid,

WAt ey ok Fred PR G B RS ot [RLCREAS Framt ALY o

PrSTA

T

Ty ““ngiTﬁjf:u“h“ WMty um%k% codts i Haup:%CEIQA%“ AL L Tty

Bl 37
Filitu e dpde Do @t Daaue o Turbiers Mirection o ooy MIm his Mol

P}

Eart  ALlowanos fn fubure reoularly L Bis salary mel papss auel obhers

s A areeleres an this WemT e oottt caeemns T wnd eorapess L L gt
Bl

of Juastiioe,

CARY Inberim e

Teed . 34wy, pivEeyese Cf e

~

Faratirg Alaposal of  bree above GUAL, T P e TrdbumsEl mey D

pol el bo odireeat Tl Firat thees e

Megme Rent ALLowsnce reaularly svery monty and pay nim fhe arpeard of

o

see Mmt AL Lowanoe Trom B cats beowas s bolosd Yy Lo MRS s pans

sueh sthee Oreder o Orcets 8s this Monthie Court deems FI0 aret proper

v Bl ereds of  Justion,

W

ot Yhe Bl Opcher F1ied

0 popm e oof bfne Apops ) foaab o Fees oo |

O, Memer oof ble Baanke o whidoly S
i ety

. Tremeyrd Do i Mo,

£ :




)/

y

: 10 :
03. Indian Postal Order No. : CQ;EBIEL‘ '
04. Name of the Issuing P.O. : F4‘6)‘t)
05. Date of Tssue of P.O. : leijCV}

06. Post Office at which payable :

10) List of enclosuresg :

01. Vakalat IS/ - f '
02. Application Fee of Rs. égtj/ff—

03. Material papers
(As detailed in Appendix - 'A' form)

VERIFICATION

T, gg:*SVN3€°@KS§¥‘§“QKQB%dldQ1the applicant in the above 0.A. do
1 .

hereby verify that the contents of Paras Nos. 1 to\4 are true to the
best of our knowledge and Paras Nos.D> to 9 are belieﬁed to he true on

legal advice and that T have not suppressed any material facts.

/

Counsel for the App fé/‘

To

The Registrar

Central Adminstrative Tribunal ‘
Hyderabad Bench ‘ :
Hyderabad




—=

-

it

IN THE HONMOURABLE CENTRAL ADMIMNSTRATIVE TRIBUNAL
KYDERABAD BENCH AT HYDERABAD

0.8 Na, wf WSV

E‘."}.‘t‘m‘ﬁ"ﬂwj . '
5 oo W’@w\-& @-Q.OXQ&& e seant

A
THE CHIEF FOST MASTER GENERAL,
A.F. CIRCLE, HYDERABAD-1
Respomdent s
N B E X

TO THE MATERIAL FAPERS (DOCUMENTS RELIEF UFON) BY THE APPLICANT

%1 . bescription of the document Arneexiare Page Nosn,
MWer, . N, Fram T

ni. Copy of the Allotment  letter 1 Y2 AR
claated u..ﬂ?? B iswned by -
el

2. Copy q§ e Rent Recaipt 1T ‘ \kk\
clat e, / o d ‘:‘.?‘T é 6 im oot of
pavment of rernt by bthe applicant
¢ BHEL.

03, Catoglatiom  Mems of  arrears of 11T
HRA payvabls to the Applicant

N4, Cony of the Represemtation  given v ‘ \QD
Iy AT sl foant to tler

preanondernt authorities

NS, Copy of e Judgement dated v \r\ *bﬁl%i—i
5.7.96 delivered in 0A No. A7/95 '

vy e He'rle Cerbtral
S Adminstrative Tribuwal, Benst at
Hy e abhad
na, Cany of the peprecentation  given VI i ’2’(5
vy t e applicant to T by '

rasporcdent No,Z2

N7, Copy of thhe LeeoNo, TAL/LC/B-3/95 VIT 5:» u
At . 11.09. 9% froam the Office  of -

e lst respondent.

Hy divralzad

Date ")l )( l')'\

VAT /QN/z;olicant
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BLARAT HE vy ELECTRI CALS' L1yy 75
| RAACHANDRAPUR g 5 1 HYUER ABAD- 32

. 5‘.“:;-}! '.—-:p e

No.HY!TA:HACSE:J)—G{Q

i

S

LOTHEN T R

RN -
' ;Siz’ri':jg'{ T\(Mi T 4 :
-'Designa'tztons A Pﬁf«;\,_ T
[*1oW Tesdding 1p quarter No._'“;____"_'whl_‘?_‘: | .,__,__.?__ﬁ%f_ef}[_ge{m{.j_:yeg;_by:-:'z
' the Estate Officer, M/s, Bharat Heayy,.ﬂl‘g_ctrical;_ Limi ted, Ramachandpgs

. Puram, iHyderabad-500 032

g . R " ,“."-';" . . * “\
arlerNo.i_ 2¢44) il
. 2 TRy, u T e Type.,__R____

' to be £ixeq by the Management, -

YT oy of

e ~The_above quarter should be occupaied

_to the Bstate Officer referreq to,, % Dl

ol
Ry .

r

“ithin @ &

“eoOE TREw .

the date ;of this order, op .t_a}cin'fg .pgs!'sek%s}op, _'t?;ia. servics OCCupant
TSt satisfy regarding the condi tidn',o_f‘_:the‘ building ang

receipt,jiw_ith the 11st of invgntorie.g;;gidup;iqat'e,(,duly,‘_

N

N et -

nisations unti} 1t'is re-occupieq by.another allottee gy
Binimum recovery of one month's pre sérijééd';éc_cupancy char
cable to commerei,l organi sationsg, ' Lo

S. The service OcCupant shzll not tamper -wi,th/daxn:igé/remove or put out

Coid s3ion or'ruio?eu,nuuesalry:ppcpvery wlii

; - . i -
from the Service occupant as'provided for under the a110¢
in force, : . P _
¥

time to time*;'qs‘,: f
’ .",:. } 1I-

:;.‘_Jr f
days from : {7
3

T , -

mst furng sh '[!

Slgned by him;_

be2 elfuecragd

aent rules
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a1
charge s- to,l}e fixed by the Company fronm tiaie}t'e ,time.
't

he - occuoant shall %, transrer/assign/alienete or in any way part

7. T
tere sts of benefits or privilege Syl if any granted to him

with the in
under the. allotment rules and any breach of the- erms anc}_ Mcefnzaitions of

the a.llotment' rules shall ential termin'atier’ikgg,,ﬁervice oe—cupancy

g, While taking the allotnent, you rrmst be pr%sent with your Lock and

v . : Jnen.ﬂkmi. .: ol v
Keyo, " - " .,,m“ Tt

N -
LI Pt r

10 ‘The ec'c.;.pant should not rear a garden on the TERRAGE by artificia-
* Pt L] |e~ + "t

e dnm in earth or any; other means.
llsr creating 2 plac bY ping eart’ i iw-»-"h""?ﬁ“ ST
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BHARAT -HEAVY ELECTRICALS LTD., GASHK] Q@@@Dl})ﬁ‘ |
o RAMACHANDAAPURAM, HYDERABAD-500 032. |
@ PHONES : 225353, 241011, FAX : 040 - 281953 CR.NQ.: 85 'L& ;
GRAMS : BRARATELEC TELEX 0425- 6212
Regd, Offics : BHEL HQUSE, SIRI FORT, Néw DELHI - 110 049 CR.OT. : l 9 / 0 7 / 96— “
LR ) L ,l
e ’ o ‘ Apn-f’xt,{re N §
7 'E{J"hs._‘: 169.00 (RUPEES ONE HUNDRED SIXTY NINE AND PAISE NIL ONLY -:3.,‘"
wF ".'f-a 5 ) . O ) ‘ e
) -'-‘3?";:‘. C : . o - oL 1
S i S NARSIMHA REDDY B POS!I‘AL f CODENO QM386 268- -D C -
¥ '.."_B,Y..Aﬂ- CASH. -' )/ﬁ o -
| / /’ﬂ“ *
s geme s 07/96 RENT ANDs ALLIED CHARGES - Y S
RS "'__ oL Y 2 i " FOR-AND ON BERALE OF BHEL - ™" "« |
N ;f-_'\_».w‘-nmg é? [ AL 'f i - ] 'r“ A
| N :
L{DD/PO/CHEOUE SUBJECT.TO REALISATION)
____________________________________________________________________ _:__....__...______......._..__...__......._...._'_.i
[ ACCOUNT CODE ]r DR.AMOUNT  |f “CR. AMOUNT- -
In\ -'Il l.. "‘::.mls : :-
- P : 81/05895 e
A CA ,_' ! QM386° 268-D. - »
.~ 208000 ¢ 169.00; Ve i |
" 2400007 ... - : 169.010 " L '
2 BT | ' 1
S [

- J
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‘ : . Date: 6-9-'95 '
From |

B. Narasimha Reddy -
, Postman
" RamachandraPuram H.E.
Hyderabad

Lo

The Superintendent of POS .
Sangareddy Division ’ '
Sangareddy - 502 001

Sir’

‘Sybs RGQueSt for grant of HRA _ RgQue$t - Reg,

¥

I resgectfully submit that the authorities of BHEL
have allotted Unarters to me on my application and I have
been paying rents etc. to the authorities of BHEL a5 per
their Demand Notice every month, : ‘

‘ I submit that I was paid Hpuse Rent Allowance upto
31-7-'95, even at the revised rate i.e. benefit of entitlement
of HRA on par with the emgloyees working in Hyderabad City to
the employees working in Ramachandrapuram also during March
1994,  But curiously I have not been paid the fouse Rent
éllqwance from 1-8-'95 from which month I occupied the

uarters in BHEL on the 'plea that the BHEL Quarters are
Government Quarters and therefore I am not.entitled to
House Rent Allowance. o ‘

I zrrupx respectfully submit that though the
Quarters of BHEL are Government Uuarters, we have been
allotted by the BHEL authorities on our request and not

at the instance or recguest of the Postal Department and
therefore we are payins rent and other charges to the
BHEL authorities as per their Demand Notice and we have
not been allotted the Wuarters freely without any rent
or the Uyarters are notprovided by the Fostal Department
to me,

o I, therefore, request you to kindly pay me the
HouseRent Allowance,every month togzether with my salary
to meet the demand of the BHEL authorities for payment of

rent and also kindly repay me the already with-held amount
towards HRA from the date of allotment of Uyarters to me,
. |

Apn early action is solicited.

Thanking you Sir 3

//i/ii%

ARASIMHA REDDY )

k

Yburs fait

(.B.

y

e ————— =
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-IN THE

1

2

3

4
'5, N.AMBATAN,
6

7

8

COUNSEL

‘COUNSEL

CENTRAL ADMINISTRATIVE TRIDUNAL:
. AT HYDERAMBAD

'

ORIGINAL APPLICATION NO.67 of .1995

wd
H\DPRABAU ﬂvmcn- ﬁ

prnexu~e V. |

xr© "
Qf\J ‘%

u " "ﬁ!"}\'l ?'. \\. . .
B a ", Lo

) ) .t-'li :

Ay T

' vy g =i
. +/

DATE OF ORNDER:

BETWEEN: '

« SWARUPA S.KATLAPARTHI,
. M.THANGAM,
« M.N.REDDY,

CH.RAMA KRISHNA RAO,

. G.SATYANARAYANA,

. M.VENKATESWARA RAO, N
. M.M.APPA,

9, M.SANGAIAH,

10. M.MALLESWARA LKAO,

11. MOUD. KHAJA GHAJIUDDIN,

12. K.RAMA KRISHNA,

13. D.KASAIAH

and

The Sr.Superintendent,
Telegraph Fraffie,
Warangal Division,
Banmakonda 506 001,

1.

2. The Chief GCeneral Manager,
Telecom, A.P, (lReptg. Union of IndlaJ,
Hyderabad 500 001, ’ .

3. The Sr.Manager, LEstate,
BUEL, Ramachandrapuram,
liyderabad 500 017, -

-FOR THE APPLICANTS: Shri C.SURYANARAYA

FOR THE RESPONDENTS: Mr NV Ramana, ADD

CORAM:

. T
HON'DLE SHRI R.HANCARAJAN, MEHBER (AUW?%ISTRAT

JUDGEMENT

(AS PER HON'BLE SHRI -R.RANGARAJAN, MEMDBER (AD

fleard Shri C.Suryanarayana, ‘“Tearncd

the Ohri

- N

applicants and V.uujunwnru Rno

July, 1996 .

Applicants

-« RESPONDENTS

NA

L.CGSC

IVE)

MINISTRATIVE)

counsel for

repregenting Shri
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ounsel for the respondents.

.nana, learned standing ¢

thiy OA- who are working
Puram, .
O

There are 13'applicants in
Ramachandra

the Telegraph Qffice at nn%ﬂ,
The dates of Jjoining oéwiﬁe appliéants 1 to 10
The applicant No.8 has been'
Cme

I

in

Hyderakad.
Sadashivapet.

are indicated at Annexure A-7.
relieved on 23.8.94 on transfer to

11 and 12 are working Uthere since July ngdb

1.3 huﬁ Leuvn wit king sluce Uctopgr,

. IR

applicants
while ULhe appllceant

1394.

The applicant 10 is the Assistant Superintendent,’

3.

* Telegraph Traffic and all of Lhewm were provided with

Township and date of occupation was on
The applicant 10 had aigned

"quarters in the DIEL

various dates between 1992-94,
the letter doted 22.6.94 addressed to the Estate Offfcer,

" — .
——

——

Township Administration, BIEL to the effect that he will

the quarter 4

pay the licence fee ar 10% of his basic payfand‘CCA and
and “occupy

to forego Lhe louse Rent Allowance admizgible

rules

. o} also aarced
him as per the extant
allotted to him in BUEL Township, Ramachandrapuram, It is

to

him

-

stated that the ‘other applicants hid not giﬁun any such
No REF;HY:TA:EO0:94 dated
veguest tti]‘.; Lo

R-3 by his letter
Lty W=

undertaking.
A=) audreaoed
houses at BHEL

208.7.94/8.8.91 (Annexube
P give details of the emplofees occupying
Townuship. The detaifa were supplied to him by R-2 by his
letter No.B-1/94-95 dated 24.8.94 {(Annexure A—ﬂ).. Para 23
5 ay below:
i

of the letter is relevont which L?ﬂ

“Bouse rent allowance ia being drawn and
paid to the olticials, bue to the
{3

]



AL e PR A
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. - -fee .on pay, I/R and CCa, "~ The DBHEL

A fotheﬁ clarificatjon Was asked‘Lorfby R~-1- vide

“'alresdy mad@'uhould be recoverced frowm them or not.
) clariﬁicatipn}r R-2. informed R-1 by the.
-_"Ramachandrapuram are not entitled'to

"QCCA)

j?further a dlrectlon was also issued

fTownahip '7Récovery: of the HRA

V'AB a consequence of the above let nga,

E-t:he month ot December 1994 has been stopped and

cof J_anhary 1995 a8 per the dotails gqiven

Lo foliowing reasons the quarteré were not )
ww}’ﬁﬁf' ‘allotted according to the eligible type, ;
SR “the or thcinle cmolumentn wero supplied vo
.'f?i' ~the- DHEL autho:ity for recovery of 'HRA

ahd; they have charged only 10% licence

authority is not charging, as pef central
Government rules. lﬂﬁj} olticials are:
payiﬁg the rent charged by BHBL‘
authovfllon privaloety, Hoenes HEA gould

~.not be recovered from the pay bills."

oy

letteor

m‘; -

”‘No L"“ 17/R1n/94 95/01 dated 2.9, Ul {Annexure A5} to know
7,whether HRA paid to the officials occupying house in:the

* BHEL Township is to be stopped and whether the HRAlpayment

To this

impugned letter

‘yuurwnd/ww/nuhl/OA/Z'duLud 23.11.94 (nnnu&ura A=) that the

,occubants .. of ‘the gquarters . in - BHEL Township,

-

BRA asper 5(c) ot the

) conditions for drawing of Hﬁﬂ under [R SR Part Vv (HRA &

sxnce BULL is a Government ot lndla undertaking and

1

to recover the HRA

_ﬂalready"paid"ﬁo the cfficials occupying houses at BHEL

-

already puid was also.

 ?ﬁTordeLed by Lhe 1mpugnud letter dated 4.12.94 (Annexure A7).

payment of HRA tov

recovet y

' lfor_the HRA-paymenb made earlier was ordered from the month

in Para A.6 of rthe

OAL i

().

i)




A7) read with the letter dated 23.11.94 (Annexure A-6): and

L for consequential direction to continue the payment of HRA

‘the excess HRA alleged to have been made earllnr.

4. C The mwaln conlent fon ol tho applicants in l‘hia' A

 Department had allotted the quaqrbru but it is allotted

) i

4 1 ( \.

P : If

. - . ’ . ’ ’ 1 L} . ‘;}‘.
4. "~ Aggrieved by the above, this OA has been filed for Lo
~ setting aside the impugned orders dated 1.12,94 hnne}uro_ ,L; E
' - :

from the date it was stopped andg ptOppdge of recovery of Y

- - T T
mEe L T L ;
A i

is that the Telecom Deﬁartment has not allotted nor did it

'allot those qudrters to 1Ls employees according to its own

rules. ' Even allotment erder does not indicate that the

d%rectly to the appllcants by BIEL management. The

appllcants are payxng licence fee dnd other charges direct

"to the BHEL authorities. When tle quarter is allotted by Dt

‘Lhe Cowernmentl of. India undurtnkiﬂqu (BHEL is one among'
tﬁem)ﬁ the quarter allotted 'cannﬁll be deemed to be a
Government gquarter and hence the applicants are lnct
diséntktled for payment of HRA. | ,
6. A reply has been filed in this connection
fesistipg the prayer. The reply states that in'termélof T
Govt. of India ©.M.No.12031(1)/82-Pol.111 dated 10.4.95 and : ,F
24.4.87 (Annexure R-II of the -reply),‘ grant of HRA is

éusject “to ceftain conditions runde; which Government

servants occupying Sove. accommodation ave not eligible forv

HRA. ~ Since the quarters provided by BHEL are Gavr .

quarters, and the - applicants who are Govit. servants are in

occupation of the Govt. accammodation they are not eligible.

tor HIA,



o
(W

7. _ The ‘main controversy now is whether the quarters
in occupation of the applicants at BHEL Township can be
‘said to be the Govt. accommodation for the purpose of

admissibility of HRA to the applicants,

B. The law in this connection has been analysed fro~
‘R:e various citations and it was held in O.ALNO.94L

decided today that "the law laid down in this connection iwu
that the “accommédation provided .to the  Govt. servants

directly by the autonomous corporation/undertakings by the

-

direct effort of the allottees cannot be construed as
: |
accommodation 'provided by the Govt. Department ahd also

cannot be treated as accommodation procired. through the

Bt |
-’ . [} - .
active assglstance and help ol th concerned Gove.
Department. Under -the above circumstances, the Govt.
* .
servantles are entitled for HNRA.,  The converse is that it the

|
)

N . . . . '
ﬁﬁfommodatlon is either provided: by the Govt., or Lhrough
~their active assitance, cooperption © and  help, . the
\- . !
accommodation is to be treated as the one provided by' the

Govt. and such allottees.are disentitled for HRA;"'

9. The case has to be looked\from the law as laid

gpwn above. : In para 3 of theAlhwtcr to the Azsistant

"
F

Superintendent ({TT), “Telegraph Officé, R.CLPuram  vide
lctter_No.ﬂg;tud supra dated 22.0,90 (Aunexure 4) which is
extracted in Para "3 above il is btated that the HRA could

not be recovered for reascns stated in Lhat parva. le ixs

also sulsiitted by the learned counscl for the applicants

>

o ' ‘ Qr) L . | o :

2( ~




N -

v
r

that theilicence'fée has been paid dicht by the applicants

. ]

themselves and the © guarters werdi oblained by their
pursﬁatioﬁ with the BHEL authorities . and . the bills foru
collection of licence fee will prove that the billing for

and " sent’ to the. allottee and not _thfqugh the Telecomn

\menrtment.
5 :

10.., * The regpondents though:‘mtmtud that the qﬁarter;

were -allotted through  the 'effofts of the Telecon

the OA. Reply also is silent in regard vto the variocus
effo:ts taken. by the. Department for geltting the quarters

allotted for their staff working in BUEL Township.
11. - In view of the above submissions, without any

’ ‘ E l’ * . f . ‘ - +
to a conclusive decision whether houses in BHEL weve given

to the applicants herein direct or it is allotted thrpugh
i tﬁg Department. Iﬁ ordér' to ascertain the fattuél
' ,'poSitiﬁn, Registry was di?eqfed“by Lﬁe order dated 19.2ﬁ96
to gpt necessary'detaiis as above by aadreasing a ietter t.o

A the Dinector, BHEL. ' In pdrsuancé of the above directions,

Registry addressed letter No.CAT}HYD/Judl./0A.67/95 datend

_6.3.96 to the Director, UHEL,fRamaChandrapuram. The Senior
. ) 3 . ' N,

Manager (Lstate), BHEL  had Irupﬁiud "Lhat letter vide

reference No.HY/TA/ED/96 dated 26.3.96.  For the sake of

‘);ﬂarity, the contents of the letter are produced below:

“with reference to vyour letter cited

above, the ~ information pﬁﬂ furnished
: L, .

payment of licence fee etc. is directly .done by the BHEL

Department , no cvidence Lo that etleuot has been enclosed too

>\{eliable proof on either side, it is not possible to conme

S L
a.

3.

‘ . 3 «V-u‘l 7.1“. lw
‘ ‘.ZLZL“Fﬁ4iA“
./ ™ . . ‘\\- ‘:1:%

v




,Y¢~‘; ;f hereunder as reguested by you. _ , JL
Voo . g ' ' -
A C E :
* -0 Quarters owned by Bharat lieavy . .
. r;ﬂ Electrical are allotted t¢ the applicants

of Telegraph Departmvnt on th?ir request

and duly recommended by the department.

List of enpoleoyees astaying in the

BHEL quérters is enclosed for vyour

|,

\%*C cnclosure wshowing the Teluegraph ﬁﬁpurtment emnpoloyees

information."

staying .in the compahy guarters is also attached to that
letter. It has been clearly stated in the above letter

that the quarters owned by BHEL are allotted to ‘the

I -

applicants of‘Telegraph Department on-their reguest aﬁter‘
éctting recommended by phé Department.  “The above reply
T3hnwu that ﬁhu ruﬂuugt waa made by the employees only and
Lnot by thé-Telecoﬁ Department.‘ The quarters were allotﬁed
to the employeés on their,request and hence they are to bhe
tfeaﬁeé as principal a;lottees. The rpcomméndationé by Lhe
- DOI are only to identify the employees belonging to Telecom
Department and to stand as a surety in case the emploYées
ailottedjwith‘the quarters fails to pay licence fee and
dther'cha;ges. Hence the ﬁelecom Department'caﬁ be treated
only as aiproférma aLlottée for the purpose of surcty and

tpey ‘have. no, hand . in ‘allotmeut of quaftnrﬂ to the

i
i

dppligﬂnt;iher&iﬁ. From the abovu‘analyaié it transpifeu
‘thét the appiicunts_go£.quarters allotted to them on ﬁhnjr
:rqquestf occupied those quarerters and'paid‘rentdl ch#rgug
'Qifec;lf tb BHEL. Eveﬁ in the list attached to the lettér
d:ted‘2§f3.96, nowhere ;t i stated that the bepartment Q@a




allottees as the applicants and also .the date of their
occupat icn  of  Lthose quarters. 1t is ecentra  to  the
. allotment -letter issued Dby VP to the applicants in QA

Aepartment by designation as an allottee and thereafter the
Nnrl:uzu WwulL o’ yualbliol el Lo bhe .1;111lnnln In thak 6.'\.
fhere is c¢lear indieation in regatd Lo the rc-allotmnnt ot
(uarters by ‘Lhe’ parent CPepar tment 15?1'npp}icpntu in§ 4N
945/94 as per the allotment ‘order. 1n the pfusgnt cage, No
allotment order has been enclosed and even the annexuré to
the letter ‘of RBHEL shows the dppl:cants as allottees and
zyowharc it is utdﬁed th?t the‘duparmqqt wa s allott?q the
qﬁarﬁers. first and then real.lc.vtmunf?:"Ej was done tO the
applicants‘hin thisl QA later. -~-A perusal of the Demand
Notice No.AA/HISC/EST.REV/1994 dated 1.12.94 (Enclosure I
)K | o |
to the written arguments’ qf applicants), issued by BHLL

clearly shows ‘that it was directly ~addressed'.pq,_the

‘applicants' and cash receipt for . the ;demand .was  issued

Enclosure I1. In view of the above documents it can Dbe

reasonably concluded that the quarters .in DBOBEL Township

A ' .
vere allotted to the applicants hereinsdirectly by the BIEL

authorities and - no substantial assitance or help or

getting the  quarters for theirc employeeb hcaqudrtnrcd in

BHEL Township.

N,
allotted anavters and Pt 1 b v iaer et e roallorted Lo
the applicants. The Annexurece shows ‘th' name aof the

945/94, ¥ySP 'has shown one of the officials of Lhe .

directly by BHEL to the allottees -as‘_eénl_be seen frowm

cooperatlon was, extended hy the nopdxtmvnlnl dHthfitlLu in
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17. ; From the above dicussions, there can be no doubt

[

I
|
in the mind of anybody that the quarters in the BHEL
. ‘ |
t

Township were allotted to the individual employeces

directly. Hence, it has to be held that the applicants

were provided with the guarters from the Government of

India Undertaking  viz: pHEL directly without active

assitance and help from the Department of Telecom. In view

\»?t the law lald duwn an dndivaled n pava  Hopupra the

applicants are entitled for HRA, , P

-

.
i .
3

13. In the result, the following direction is given:-

. oy ' N 1
1i.ants are entitled for HRM even;thﬁ;;hz

[T .
RO F\‘-PE).‘_ &l ed

P ommlongiag Lo FIEL, IO TS KA

oy ing The gualiers i
snderLiaiing . wn Bikl Tawnsihio. o Thoany rann ety it
- o gy o FARPSPYY e e e 4= . - P " ¥e Ty [
sy Al 0¥ D04 a;mﬁqed exeess yaymeﬁt of iR Lo

woatvrned cack LD plrem wionyg with tie sevesri

e far &

2 ' from the Gate of  stoppage =f itha

y . ok owsyable TO thein Zyom

gha paymnent i ERA in puarsusanco of
‘ _ ' ‘

L4 tne resumption of

g ovder. Tiu2 for compliénce'fqr,payment of nrrears if
. B . . ' ) . . ' . . ' ‘
ewo - months fvom the, dave of recezﬂt of a wopy of Lhit e

ren 1
e 5y

The OA is grdered accordngly. [ cosltE.
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S B 5(,203/
W’The-Superintenaent of POS

. i . Sangareddy Division
©  Sangareddy -~ 502 001

5 Sub: Grant of HRA - Reg.
; S
i -
i "The authorities of BHEL have alloted a quarter
. to me on my application and I have been paying rent etc.
. as per BHEL's demand notices,

2 3 | o

B I am not being paia the HRA on the plea that
- BHEL Quarters are G,vt. Duarters and therefore, I am not
: entitled to the payment of HRA,
[ .

b U In view of the order dt. 5.,7.96 in OA No, 67

' of 1995 filed by SWARCOPA S. KATLAPARTI & 12 OTHERS

| against THE SR.SUPERINTENDENT OF TELEGRAPH TRAFFIC

HANAMKONDA AND 2 OTHERS, T am entitled to payment of

. HRA by the Department, I therefore, request you kindly

to apply the principles laid down in the said order

dte 5.7.95 and take action to grant me HRA with effect:
. from the date of my Joining at Ramachandrapuram PuOuy

& ' BHEL or from the date from which HRA entitlemcnt is

- declared for Ramachan@rapuram Staff, I request for early
" favourable action,

Be pleased to consider,

L | Youxs falthfully,

 .§ Names > T&ﬁﬂﬂuﬁoﬁbﬁij
‘BHEL Tewnship Designations st Mad .
Offices qu W oaf e e

LRamachandrapuram HE
- Dates: Fn_ 7 a0

“wy
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DEP,RR'IMLNT OF ‘I‘LLECC)MMUN'I\..ATI(JNS + ANDHRA PF’ADFSH CIRCLE

foice of thn Chief General Manager Telecom. Hyderabad ~500 001

Mo, TALfLC[5m3/95 - -FL"{ natea an ‘Hyderabad the
S R £ 11w09=1996

——n---.----nnnn-'-qﬂu-—o—-u-pmah--n

To

1) The Sanior Suparintendent
Telegraph Traffic :
0/0 GM Telecom, Werangal: ‘Azea,

&'

Hanumakonma - 306 aaq

v
-~

e s
B

Thn rplecom District Hanagex

'applicants only.

-"Sangareddy Diatrict : : :

Sub: Payment. of HRA “to- Teleccm Officiala
in oceupation of ' BHEL:, Quartors -
Implcmentation of, CAT "Hyderabad
Judgment in O.A. No. 67/95

L ek

[
" ‘.

Kindly refer to c a.T.. Hyderabad Judgment dated

ISR I

JSth July, 1996 in 0. A. No. 67 eﬁwzgss £iled by Smt. Swaruph

) 3. Katlanarthi and 12 othors to pay HRA and arreara.

1 2.  In this regard; I am. directed to ééate‘that_the ‘
. Chief Genexal Manager. 1L1ecom. AP, Hyderabad has decided

. to implement the Judgment of" the Hon'ble Tribunal to the

As such, you are requested to take
immediatef necessary action. to compdy with the Judgment

to aveid contempt of dert/begal'complicationﬂ.

R
e 4T

3. Recelipt of,thiﬁ letter may be acknaﬁledged and.

compliance reported, ,
sa/m
(B.V.R. . Setty)
Asst.General Manager (Legal)

0/0 the C.G.M., Telecom, A.P. Circle
Aayotbamds —~ BON nni

(e
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3. The applicant in OA €617/97 is a Class 1V employeé.

He is cccupying the guarter No.219/H in BHEL}Township under

the control of R-4.

4, . The applicant in OA 618/%7 is iostai Assitant

occupying the guarter No.270/H in BHEL Township under the
control of R-4. 1

5. The applicant in OA 619/97 is Po%tman occupying
quarter No.280/G in BEHEL Township under the control of R-4.
6. The applicant in OA 620/97 1is Postman occupying
the guarter No.277/H in BHEL Township under%the control of
R-4.

7. The applicant in ©OA 621/97 1is :Mail Oversear
occupying the guarter No.203/G in BHEL township under the

control of R-4.

8. The applicant in OA 622/97 is a class IV employee
occupying guarter No.270/G in BHEL Township under the

control of R-4. i

9. The applicant in O0A 623/97 is PosFman occupying
.- quarter No.268/D in BHEL township under the control of R-4.
10. The applicant in OA 624/97 is Postman occupying

the quarter No.223/H in BHEL Township under &he control of
R-4.
11. A1l the applicants were denied House Rent

Allowance on'the pretext that the guarters occupied by them



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT BYDERABAD

ORIGINAL-APPLICATION-NOs.616,-617,-618,-619,-620,-621,
622,-623,-624-0£-1997 '

BATE-OF - ORBER: - -9tk -May, -1997

BETWEEN: A A

{ i 5

REENP: S
D.NAGAIAH T < f .. APPLICANT IN OA 616/97
N.GANESH 8 Mgy -0 F .. APPLICANT IN OA 617/97
V.BRAHMA REDDY -~ ™5 @ qu-.¢ .. APPLICANT IN OA 618/97
S.K.DAWOOD v .. APPLICANT IN OA 619/97
K.MANIKYA RAO .. APPLICANT IN OA 620/97
G.VIDYA SAGAR .. APPLICANT IN OA 621/97
K.NARAYANA - .. APPLICANT IN OA 622/97
B.NARASIMHA REDDY .. APPLICANT IN OA 623/97
A.SIDDULU .. APPLICANT IN OA 624/97

AND

1. The Chief Postmaster General,
A.P.Circle, Hyderabad-1,

2. The Superintendent of Post Offices,

Sangareddy Division, Sangareddy 502001,

3. The Post HMaster,
Sangareddy H.0. 502001,

4. The Senior Manager, Estate,

B.H.E.L, Remachandrapuram,
Hyderabad-32. .. RESPONDENTS IN ALL THE Ois

COUNSEL FOR TEE APPLICANTS: Mr. P.N.A.CHRISTIAN
COUNSEL FOR THBE RESPONDENTS:Mr.NR DEVARAJ, Sr.CGSC

CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN,)

ORPER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.P.N.A.Christian, learned counsel for the
applicants and Mr.N.R.Devaraj, learned standing counsel for
the respondents in all the OAs.

2. The applicant in OA 616/97 is Postal Assitant and

he is occupying the quarter No.289/H in BREL Township under

the Control Of R‘—4. -E\/
cal '
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one provided by the govt. and such '
allottees are disentitled for HRA."
14, It is not necessary for this ?ribunal to

scrutinise each and every case to adjudicate the
eligibility of the applicants in these OAs for the purpose
of grant of HRA. The respondents should themselves analyse
each case on the besis of the law laid down by this
Tribunal and decide the issue in regard to admissibility of

the HRZ to the applicants in all these OAs.

15. The learned counsel for the respondents submitted
that the cases will be analysed in accordance with the
norms extracted above and a final decision on each case

will be taken.

16, in view of the above submission, we direct the
Post Master General, Byderabad Region, Hyderabad to decide
the claim of the applicants for payment of House Rent
xilowance and also return the recovered arrears of HRA in

accordance with the above norms expeditiously.

17. All the OAs are disposed as above at the admission

stage itself. No order as to costs.

F. i

COURT OFFICER
- e wwrafaw afeety N - :
: ential Asminlsirative Trigvmt' oy . @-é{ ,,1 o {21(/%
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are Government /Autonomous/Public Sector Undertaking
guarters., All the 9 OAs are filed praying for direction to
R-1 to pay them Bouse Rent Allowance and the recovered
arrears of HRA from 1.9.91 or from the date they are

eligible for HRA.

12, The . applicants rely on the judgment of this
Tribunal in OA 67/95 Gdecided on 5.7.96 to state that they
are eligible for House Rent Allowance though they are

occupying the guarters allotted to them by BHEL.

-

13. This Tribunal had already laid down certain norms
for payment of HRA to those employees who are cccupying the
guarters belonging to Public Sector Undertakings. The

norms laid down in this connection read as follows: -

"The law 1in this connecticn has been
analysed from the various citations and
it was held in O0.A.No.945/94 decided
today that "the law 1aid@ down in this
connection is that the accommodation
provided to the govt. servants ‘directly
by the autohchous
corporation/undertakings by thé direct
effort of the allottees cannot be
construed as accommodation provided by
the govt. Department and alsoc cannot be
treated as accommodation procured through
the active assistance and help of the
concerned govt. Department. Under the
above circumstances, the Govt. 'servants
are entitled for HRA. The converse is
that' if the accommodation is either
provided by the Govt. or through their
active assistance, cooperation and help,

the accommodation is to be treated as the

.
i/ —




